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LOK SABHA DEBATES

LOK SABHA

—t—— ———

Saturday, March 16, 1985
Phalguna 25, 1906 (Saka)

———— —

The Lok Sabha met at S5p.m,

[MR. SPEAKER in the Chair]

—— gy “—n—

GENERAL BUDGET, 1985-86
[English]

MR. SPEAKER : The hon. Finance
Minister,

THE MINISTER OF FINANCE
AND COMMERCE AND SUPPLY
(SHRT VISHWANATH  PRATAP
SINGH) : Sir,

I deem it a great privilege to pre-
sent the first Budget of the new Govern-
ment. .

2. I am conscious of the fact that
the tremendous responsibility that has
devolved on us at this critical juncture
arises not only from the office that we
hold but more so from the immense
trust that the people have reposed in us,
We pledge all our endeavour to justify
this trust of the common man.

3. I am reminded of the words of

our beloved departed leader, the late
Prime Minister Smt. Indira Gandhi

““No section of our vast and diverse
population should feel forgotten, Their
neglect is our collective 19ss,”’

We can no longer hear her voice but her
words will live with us, In the task of
nation-building, she spared herself no
painnot even the pain of death. She
has left us a legacy signed in her own
blood; a legacy to preserve this country
and keep it moving ahead. To this
cause of hers we rededicate ourselves,

4. The Economic Survey, which
has been presented to the House, deals
with economic developments in the
current year in detail. I shall, there-
fore, touch upon only a few salient
features of the current economic situa-
tion.

5. The overall growth in national
income in 1984-85 is anticipated to be
of the order of 4 per cent on top of 7.4
per cent recorded in the previous year,
Food production in 1983.84 turned out
to be even better than what was antici-
pated at this time last year. Output of
foodgrains reached 151.5 million tonnes
from the level of about 130 million
tonnes in 1982-83, Agricultural growth
in 1983.84 was 13 6 per cent, In 1984-
85, food production is likely to be
around the record level achieved in the
previous " year, Indistrial production
also recorved during the year and, acc-
ording to present inducations, it may
show a growth rate of about 7 per cent
in 1984-85. For the Sixth Plan as a
whole, however, the growth rate in
industry is likely to average about 6 per
cent, which is below the Plap target.

6. The major infrastrueture sectors
performed reasonably well in 1984.85,
Power generation during the period
April-December 1984 was 13.5 per cent
higher than in the same period of the
previous year  as compared with an
increase of 7 6 per cent in 1983-84 Coal
production increased by 6,9 per cent
during April-December 1984 compared
with 5.8 per cent in 1983-84, Freight
movement by rail, which had stagnated
in 1983-84, picked up in the current
year with a modest growth of 3,2 per
cent in the first ninc months.

7. Our balance of payments situa-
tion during the year was comfortable
with a net accretion in reserves of
about Rs. 547 crores upto end - January
1985, Although a part of the increase
in rupee terms is because of the streng-
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thening of the U.S, doller, it is hear-
tening that the improvement in the
balance of payments situation witnessed
in 1983-84 was sustained during the

current year. Trade data, available_

upto. November, 1984, show an increase
in, exports by 23 per cent and that in
imports by 14 per cent over the corress
ponding period of the previous year,
Trade deficit, on provisional basis, is
estimated at Rs, 3016 crores in the
current year upto November as compa-
red with Rs, 3080 crores in the previous
year, It will be recalled that the
Government had voluntarily terminated
the International Monetary Fund arran-
gement with effect from Ist May, 1984
after drawing only Special Drawing
Rights 3.9 billion out of Special
Drawing Righits 5 billion available
under the loan arrangement. That we
have been able to do so is a testimony
to our sound financial management
during a period when the external envi-
ronment has been highly unfavourable.

8, The rate of inflation which was
causing concern towards the end of the
last year, could be effectively contained
b§' the implementation of various anti-
inflationary measures, including curbs
on expenditure, coupled with an imagi-
native supply management and timely
imports. We also, of course, had the
benefit of two successive good crops.
Thus, the annual rate of inflation in
wholesale prices on 23rd February, 1985
was 5.2 per cent as compared with 10 0
per cent at the same time last year,
The consumer price index has also
shown an increase of only 4.4 per cent
in January 1985 over the level 12
months ago as compared with an inc-
rease of 13,7 per cent in the corres-
ponding period of the previous year,

9. On the whole, therefore, the
economy is functioning well, That the
country has been able to make ajj this
progress within a democratic framework
is no mean achievement, 1In a country
where a large proportion of the popu-
lation is below the poverty line, to have
raised the necessary reasources for its
development without material exterpal
help and yet to have preserved the
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ballot-box is a tribute to the sagacity of
the political leadership of the country,

10, However,. we .should not be
lulled into.a. false senge of complacency
as the task ahead is arduous, I would
not like to share with the Hon’ble
Member my preception of the challenges
that we face and the Government’s
response to meeting them,

11, As we enter the Seventh Plan,
the rea.ource constraint has become
acute, both at the Centre, and the
States, The basic problem is that our
non-Plan expenditure has been increa-
sing at a rate substantially faster than
the growth of current revenues. As a
result, budgetary reasources for the Plan
have been severely eroded, Defence,
interest payments, and food and fertjli-
ser subsidies now account for nearly 70
per cent of the non-Plan revenue expen-
diture of the Centre A sizeable part
of the remaining 30 per cent of such
expenditure is accounted for by essen-
tial maintenance, social and community
services, and grants to States. Further,
the increase in non-Plan expenditures
of the States has meant larger transfers
to States on this accourt,

12, In the past few vears, we have
bcen able to finance large increases in
the annual Plan largely through borro-
wings, both external and internal,
However, this cannot go on indefinitely
The process of .pruning budgetary ex-
penditure at the Centre and at the

- States, however painful, must begin so

that the necessary adjustment can take
place over a period of time.

I3. The public sector is vital for faster
industrialisation, balanced regional
development, and prevention of ¢oncen-
tration of wealth and economic power,

~Over the years, ths public sector has

grown repidly, and an important priority
now is to ensure that there is sufficient
internal generation of resources for its
future  growth. Given our resource
constraint, increasing levels of ipvest-
ments in the public sector are feasible
only through better utilisation of exis-
ting capacity and higher return on past
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investmemys.  The Seyenth Plan will
give particular attention to this a§pcct

14, The recent improvement in the
balance of payments is gratifying.
However, this is an area where there
can be no room for complacency. Some
of the factors that have worked in our
favour in the Sixth Plan will not ope-
rate with the same vigour in the Seventh
Plan. Oil production, which had in-
creased by about 18 million tonnes
during the last five years, may not inc-
rease at the same rate in the future,
Repayments . of the International
- Manetary Fund loan and external
commercial borrowings would also
increase sharply.

15. Recent dcvelopments in the
world economy have not only reduced
the availability of external resources
for development, but have also made
their terms distinctly harder. The
alternative source of external coinmercial
borrowing is expensive, The room for
manocuvre in terms of increasing the
surplus on account of invisibles is also
limited. There can be little doubt that
if we have to reconcile a manageable
balance of payments situation with a
tolerable debt profile. export earnings
would have to finance a larger and
larger proportion of our imports so that
the deficit in our balance of payments
is reduced. In the context of the need
to conserve scarce foreign exchange, it
would be desirable to increase the
domestic production of importables
wherever we have under-utilized capa-
cities. It is necessary also to stress
efficient import substitution, in an eco.
nomic sense rather than the physical
sense, so that considerations relating to
cost and efficiency of import substitu-
tion are incorporated in the frame-work
of policies.

16, Agricultural and rural develop-
ment is at the centre of our planing.
Control of inflation, reduction in
poverty levels, promotion of employ-
ment, and improvement in our balance
of payments are goals which are linked
with our success in agriculture, Our
past record has been good, which

underscorcs the soundnﬁgs of our apn-
cultural strategy involving structural
changes in rural economic relations,
greater application of new technology
and fertilisers and increase in the
irrigated area. But, much more remains
to be done on each country, We have to
tackle the problem of increasing yields
in different regions, particularly :in
respect of paddy. We also have to pay
special attention to increasing domestic
output of oilseeds through more .inten-
sive cultivation of existing varieties and
development of new ones, Import of
edible oils is a major drain on our
forcign exchange resources, and higher
domestic production will benefit the
economy in several ways.

17. It is the policy of the Govern-
ment to provide remunerative prices to
our farmers. The price support ope-
rations are already functioning well in
respect of certain major agricultural
commodities, like wheat and rice, The
Goveroment will, over a period of time,
extent effective price support operations
to other important crops also, parti«
cularly oilseeds and pulses,

18. A crop failure, in the event of a
drought or flood, can have disastrous
effect on the livelihood of our farmers
and their families, The Government
has, therefore, decided to introduce a
comprehensive scheme of crop ingurance.
Henceforth, there will be a built-in
ingsurance cover for all crop loans. The
insurauce cover will be provided up to
150 per cent of the crop loan. To begin
with, the scheme will be extended to
wheat, paddy, oilseeds and pulses. The
insurance charges will be low. The
marginal and small farmers will be sub-
sidised to the extent of two-thirds of
the insurance charges by Central and
State Governments on a matching basis.
Delails of the scheme, which are being
worked out, will be announced
separately.

19. The Integrated Rural Develop-
ment Programme, the National Rural
Employment Programme, the Rural
Landless Employment Guarantee Pro-
gramme for providing self-employment
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opportunities to the educated unemplo-
yed, have helped to reduce the incidence
of poverty amd have contributed to
increasing the employment opprtunities.
Government is committed to further
strengthen and improve the performance
of these special programmes. The gene-
ration of adequate employment oppor-

tunities is at the heart of our development

efforts, Measures being taken now to
stimulate the economy will have an
important beneficial impact on the
employment situation,

20. Government progposes to intro-
duce a Socal Security Scheme to cover
the risk of death by accinent in respect
of earning members of poor families
comprising landless labourers, small and
marginal farmers, traditional craftsmen
and others not covered by any insurance
scheme or workmen’s compensation
arrangements, Under this scheme, a
sum of Rs.3000/— will be paid to the
dependent of the deceased, who dies as
a result of an accident. The scheme will,

to begin with be introduced in 100 districts

in the country, selected in consultation
with the States, I hope all sections of
the House will welcome this measure
which will cover the needs of the poor-
est families in their moment of uttar
deprivatien,.

21, T am glad to inform the House
that the target of priority sector advan-
ces, including advances for agriculture
and small scale industry, which was fixed
at 40 per cent by end of 1984-85. has
already been cxceeded by public sector
banks. This is a major achievement in
view of the fact that advances to prio-
rity sectors were less than 15 per cent
in 1969, when the banks were nationa-
lised, A problem that we now face is
the slow pace of recovery of past loans,
Hon'ble Members will appreciate that it
is not possible for the credit system to
fulfil the task assigned to it unless per-
formance in repayment of past loans
improves.

22, An important task for the future
is to accelerate industrial growth. At
the same time, we must ensure that the
pattern of industrial growth conforms
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to our socio-economic priorities. Our
domestic market is large, the structure
of industry is already diversified, and
the base of entrepreneurship has grown.
These are important strengths. We
must now aim at reducing costs and
prices and improve the competitiveness
of our industry. This process calls for
structural changes in the economy and
will entail some costs which we should
be prepared to pay. Unproductive
investments of the past should not stifle
the productive forces of the future,
Indian industry must also become more
self-reliant in financing investment.
Regulations must facilitate growth and
respond to the changing external and
technological environment. In parti-
cular, it is necessary to bring about
closer coordination among fiscal, indu-
strtal and trade policies.

23. A multipronged programme of
action is necessary to meet the challen-
ges of the future, As our Prime Minis-
ter, Shri Rajiv Gandhi observed recently,
in the Parliament : -

*“The challenges before our country
are many, We have to modernise
India. We have to change the
thinking of the people of India to
look ahcad into the future and not
.ta keep on dwelling on the past, We
have to make India self reliant in
every important sphere, We have
to create a dynamic country that is
equal to any other country in the
world.”’

In this task, our greatest asset is the
human{, resource, and crucial to the
success of all our policies is the deve-
Jopment of an effective programme for
best utilisation of this resource through
renewed emphasis on education, environ-
ment, and the application of science
and technology.

24. I now propose to announce a
few decisions which are desinged to
reduce rigidities and improve the envi-
ronment for industrial growth. It is
proposed to.notify a list of industries
for delicensing so that procedural
delays are cut to a2 minimum in areas
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‘where we want additional capacity. In
order to reflect the considerable increase
in the cost and the economic size of
projects that has taken place since the
asset limit for MRTP companies was
fixed in 1969, this limit is being revised
to Rs. 100 crores. The small scale
sector has played a vital role in our
economy and the Government proposes
to take further steps to promote its
growth. The ceiling of investment in
plant and machinery, which was fixed
in 1980, Is being raised from Rs. 20
lakhs to Rs. 35 lakhs. The ceiling in
respect of ancillaries is being raised
from the present level of Rs. 25 lakhs.
to Rs, 45 lakhs. Later in my speech, [
shall be announcing certain fiscal
measures to facilitate development of
this sector.

25, On the financial side, I purpose
to facilitate the mobilsation of resources
from the market by the corporate secior
and to reduce its dependence on public
financial institutions, With a view to
improving the marketability or converti-
b'e dcbentures of non-MRTP
non-FERA companies, the
maximum  interest pavable by them
on such issues is being raised from 13.5
per cent to'1S per cent The Securities
Contructs (Regulation) Act, 1956, is
being amended to ensure free jransfer
of securities of listed public limited
companies This measure will parti-
cularly benefit small investors spread all
over the country. In order to offer
wide choice to investors, certain changes
are being made in respect of listing
requirements of closely-held campanies,
Such companies will be permitted to
enlist by offering 40 per cent of their
equity capital in t(wo stages over a
period of 3 years and capitalise a larger
portion of their free reserves before
going to the public. In order to diver-
sify the market, a new instrumene,
namely, Convertible Cumulative Pre.
ference Share is being introduced,
Several measures to reduce the prevailing
high cost of public issues are being
announced separately.

26, The corporate sector should also
be permitted to play a legitimate role

within defined norms in the functioning
of our democracy. It is proposed to
introduce the mnecessary legislation
during this sessson to allow companies
to make contribution to political parties
from out of their profits.

27. The Government proposes to
introduce a special legislation for sick
units. It is proposed to set up a Board
for Financial and Industrial Recons-
truction, which will provide a speedy
mechanism for amalgamation, mergers
and devise such other solutions as may
be necessary to deal with the problem
of sick units in the large and medism
sector. The onus for reporting sickness
will be laid on the management of the
units themselves, who will be required
to seek a fresh mandate from their
shareholers after S0 per cent of the
net worth of the company has been
eroded, When the company loses its
entire net worth, the existing manage-
ment and the owners will not have any
further role to play in running the
affairs of the unit, It is also proposed
that those who are deemed to be respon-
sible for mismanaging the unit will not
have access to assistance from financial
institutions even in new ventures, Bad
managers, like bad currency, have to be
kept out of circulation.

28. Workers are the worst victims
of industrial sickness. Under the pre-
sent law, however, when compaines are
wound up, workers’ dues rank low in
priority compared to secured creditors.
To my mind, labour is as much a factor
of production as any other and it is
unjust that the workers’ dues should
have a lower priority.
In order to rectify this situation, we
have taken a decision to introduce the
necessary legislation so that legitimate
dues to workers rank paripassu with
secured creditors such as baoks in
the event of closure of the Company,
Such dues will rank above even the dues
to Government. The Government is
also considering the introduction of a
scheme of stock options to the employees
and workers of companies to encourage
their participation in management.
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29. At present, under the Payment
of Bonus Act, 1965 where the salary or
wage of an employee exceeds Rs. 750/-
per month, the bonus payable to such
employee is calculated as if his salary or
wage was Rs. 750/- per month. It is
now proposed to raise this limit to
Rs, 1,600/- per month. The eligibility
criteria would remain the same.

30, In addition to the changes being
made in the overall policy framework,
the Government is also undertaking a
review of certain specific industries with
a view to correcting structural imba-
lances. Textile industry has a vital
place in-our economy in terms of its
contribution to output, exports and
employment. This industry is, however,
passing through a very difficult period
and the- reed for structural change is
pressing. I shall be proposing certain
changes in the fiscal structure of cotton
textile industry. The preparation of a
new textile policy is well under way.

31. The electronics industry is truly
the industry of our times, In order to
accelerate the growth of this industry,
in. November, 1984, thc Government
announced a new package of measures
for computers. Rates of duty on imports
of components and raw materials were re.
duced drastically and, in order to protect
the interests of end.users, import policy
for computers was also liberalised, It
has now been decided to extend this
approach to other items of manufacture
in electronics. Details of the new
policy will be announced separately by
the Department of Electronics,

32, 1 shall n8w.turn to the Revised
Estsmates for 1984-85 and the Budget
Estimates for 1985-86.

Revised Estimates for 1984-85%

33. There were several unanticipated
developments on the budgetary front
during the year. On the Plan side_
higher budgetary provisions had to be
provided for the Central and State Plans.
On the non-Plan side, there was subs-
tantial increase in expenditure on
defence, food and fertiliser subsidies,
and payment of dearness allowance 1o
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Government employees. Larger assis-
tance was given to States affected by
floods and cyclones, and medium term
loan has been provided to certain States
facing actue financial problems. On the
receipts side, there was some increase in
tax revenues and a significant step-up
in small savings collections,

34, The budgetary support for the
Central Plan is now estimated to be
higher at Rs, 11,751 crores as against
the original outlay of Rs, 11,420 crores,
The revised Central Plan outlay is estj.
mated to be Rs. 17,495 crores as against
the Budget Estimate of Rs. 17,351
crores. Within this overall amount,
there were certain changes in the sectoral
outlays The provision for self-employ-
ment scheme for educated unemployed
youth was increased by Rs - 124 crores
and the National Bank for Agriculture
and Rural Development was provided
an additional amount of Rs. 152 crores
against disbursements under external
aid programmes. Additional provisions
were also made for Visakhapatnam
Steel Plant, mines, non-conventional
energy sources, atomic energy, elec(-
ronics, food storage godowns, and cer-

~tain other sectors, The Revised

Estimates of the Central Plan outlay in
Some areas, notably, petroleum, coal,
and fertilisers were, however, lower.

The provision made in the Budget for

Central assistance for state Plans has
also been stepped up by Rs. I53 crores,

35. On the non-Plan side, during
the year, nine instalments of additioral
dearness allowance including relief to
pensioners, were sanctioned to Central
Government employees. These are
estimated to cost about Rs. 715 crores
in the current year against the lump sum
provision of Rs. 300 crores made in
the Budget, 44 hoc bonus sanctioned to
Government employees in the current
year would cost Rs. 61 crores.

36. Food subsidy in the current year
will increase from Rs. 850 crores to
Rs. 1100 crores. This is mainly due to
increase in procurement price of paddy,
lower realisation from sale of wheat and
sharp increase in stocks of foodgrains.
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The subsidy on domestic fertilisers will
go up from Rs. 930 crores to Rs. 1200
crores, The subsidy on imported ferti-
lisers will increase from Rs. 150 crores
to Rs, 632 crores owing to increase In
thc cost and volume of imports.

37, Assistance to States affected by
floods and cyclones was stepped up by
Rs. 130 crores. Consequent on larger
small savings collections, the share
payable to States was also increased by
Rs. 440 crores. TFhe provision for loans
to States for purchase of agricultural
inputs was stepped up by Rs, 60 crores,
In addition, special medium-terms loan
of Rs. 440 crores has also been provided
to States which faced serious financial
difficulties during the year.

38. Defence expenditure in the
current year is estimated at Rs. 7175
crores against the Budget Estimates of
Rs. 6800 crores. Inteiest payments are
expected to be Rs. 320 crores higher
than the original estimate of Rs. 5 600
crores.

39, Certain public sector enterprises
have suffercd large cash losses and
additional budgetary support had to be
provided to them Taking into account
these and other variations, including
national provisions for conversation of
equity in certain pubiic underlakings
intoe loans, dssistance towards their
interest dues to- Government and
additional subscription to International
Monetaty Fund, the total non-Plan
expenditure is estimated at Rs, 29,740
crores against the Budget Estimates of
Rs. 26,066 crores. '

40, Under non-tax revenue, the
dividend from Railways is likely to be
less by Rs. 211 crores. The profit from
sale of edible oil will also will also be
less due to high international prices.
Mainly due to additional budgetary
support provided to certain public
undertakings and improvements in the
finances of some others, interest receipts
from public sector undertakings and
others are, however, estimated to be
Rs. 439 crores higher than the Budget
Estimates.

41, Under capital receipts, 1 am
glade to . report that small savings
collections during the year are now
expectcd to reach Rs. 3,300 crores
against the Budget Estimate of Rs, 2,400
crores. Receipts from special deposits
of non-government provident funds are
estimated to be higher by Rs. 75 crores
and deposits by public sector under-
takings of their surplus funds by Rs. 200
crores. Corresponding to the increase
in expenditure, receipts from special
securities to International Monetary
Fund wili also go up by Rs. 149 crores,
Taking into account the additional
recoveries from State Governments and
other wvariations, capital receipts in
the current year are estimated at.
Rs. 17,778 crores compared with the
Budget Estimate of Rs. 16,757 crores,

42. Total receipts are thus estimated
to go up from Rs. 40,763 crores to
Rs. 42,710 crores, Tota! expenditure is
estimated to go up from Rs, 42,536
crores to Rs. 46,695 crores. This will
leave a budgetary deficit of Rs. 3 985
crores as compared with Rs_ 1,773 crores
in the Budget Estimates.

43. The deficit is higher than what
I would have ideally liked. I am glad
that this deficit has been absorbed Lty
the economy without any adverse eflects
on prices, thanks to the favourable
agricultural situation, However, as a

- necessary caution, in the coming year

we would need ro curtail the size of the
deficit, through it has been said that
““anyone who lives within his means
suffers from lack of imagination’® Shri
Sudini Jaipal Reddy : what a philosophy!
Not that T lack imagination, but I do
not propose to let it run riot.

Budget Estimates for 1985-86

44, The current year marks the end
of the Sixth Plan. it is estimated that
public sector Plan expenditure during
the Sixth Plan period will be of the

" order of Rs. 1,10,000 croras as against

the originally envisaged outlay of
Rs. 97,500 crores. In view of the price
rise during the period, outlays in real
terms will, however, be lower than in
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the original Plan. Nevertheless, it is
gratifying that the target of 5.2 per cent
for the annual growth rate of the
economy would have been met. Food-
grains output will be close to the Plan
target, and crude oil production will
significantly exceed it. In power,
additional installed capacity has been
below Plan target; nevertheless, we
would have added nearly 50 per cent to
the existing installed capacity at the
teginning of the Plan, In irrigation,
additions to potential would be around
11.5 million hectares as against the Plan
target of 13.7 million hectares,

45, As we enter the seventh Plan,
the main task is to consolidate the
gains of the past and give a new. thurst
to the movement for increasing ‘produ-
ctivity, while at the same time ensuring
financial and monetary stability. After
taking into account higher devolution
and grants to States arising out of the
implementation of the recommendations
of the Finance Commission, and essen-
tial non-Plan expenditure on account of
defence and cubsidies, the budgetary
resources available for the Plan in
1985-86 are far short of our overall
rcquiretpents.

46, In allocating these resources,
I was particularly guided by the nced to
provide greater Central assistance for
State Plans as otherwise many States
would ot be in a position even to
protect their on going projects in cru-
cial sectors, When the States’ Plans
for 1984-85 where approved, it was
excepted that the States’ own budgetary
résources as also contributions from
their public sector undertakings would
be Rs. 5,740 crores. The lastest assess-
ment indicates detcrioration of the order
of Rs. 2,300 crores in the transactions
of the current year,

47, Central assistance to State Plans
in 1985-86 is being increased to about
Rs. 6,000 crores as compared with
Rs. 4,313 crores in 1984.85, which is an
increase of 39 per cent as compared
with an increase of 13 per cent provided
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last year, The States have also been
authorised to go in for higher market
borrowings to the tume of Rs. 1,600
crores, which is an increase of 20 per
cent over 1984-85, This order of inc
rease in Central assistance and market
borrowings, on top of other transfers,
has made a heavy draft on Centre’s own
resources for the Plan,

48, In view of elections in several
States, the annual Plans of the States
have not yet been finalised. It is expe-
cted that the process of finalising the
State Plans will be completed in the
next few weeks. In view of the sharp
increase in central transfers on account
of plan as well as Finance Commission’s
rccommendations, Centre’s resources
are already overstretched, and it will
not be possible for the Centre to bear

_ the additional burden of overdrafts by
- the States. For, ultimately, it is the

common man who pays. Despite a large
step-up in Central assistance, market
borrowings and negotiated loans, a
reasonable Plan outlay for the States
would be possible only if they make an
earnest cffort at mobilising a higher
level of re ources and improving the
working of States enterprises

49. Plan outlays of Union territories
have been fixed at Rs. 640 corres as
against Rs. 558 crores in 1984.85.
Central Budget provides Rs. 578 crores
and the balance of Rs. 62 crores wijll
be met through additiongl resource
mobilisation measures of the Union
territorics during the course of the year.

50. The Central Plan for 1985.86
has been fixed at Rs. 18,500 crores as
compared with Rs, 17,351 crores in
1984-85. In view of the resource cons-
traint, while determining sectroal
priorities, I have considered it prudent
to complete projects already under
implementation rather than ‘taking on
new starts. It is also my endeavour to
provide more for prejects which are in
an advanced stage of execution and
which can be commissioned more
speedily so that the benefits can start
flowing to the economy as early as
possible. Earlier in my speech, I refe-
rred to the excellent performance of the
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agricultural sector. In order to augment
the efforts of State Governments in
accelerating investment in agriculture,
in the Central Plan an outlay of Rs. 790
crores has been provided for the Depart-
ment of Agriculture and Cooperation
and Department of Agricultural Research
and Education. A provision of Rs, 165
crores-has been made. for the new fer-
tiliser factories .at ‘Guna and Aonla
which are to be set up based on-Bombay
High gas to be transported through the
Hagzira-Bijaipur Jagdishpur pipeline.

51 A total provision of Rs, 932
crores has becen made for Rural Develop-
ment in the Central Plan. Pending
finalisation of the State Plans, the
provisions for Integrated Rural Develop-

ment Programme and National Rural

Employment Programme and National
Rural Employment Programme bave
been kept at more or less the same level
as in the current year and will be
enhanced later, if required. Honourable
members should be glad to know that
projects worth more than Rs. 800 crores
have been sanctioned for implementation
under the Rural Landless Employment
Guarantec Programme. This programme
will have an outlay of Rs. 400 crores in
1985-86.

52 Honourable Members are well aw-

are of the Government's emphasis on the

restructuring of the educational system.
We are in the process of evolving a new
National Policy on Education. The
Government is committed to making
the education of girls free all over the
country upto the Higher Secondary level.
A total provision of Rs. 221. crores has
been made for Education in the Central
Sector including provisions for these
new initiatives.

53, Consistent with our goal to
achieve a net reproduction rate of unity

| by. the year 2000 A.D,, the Government
' would go in for an imaginative family
planning programme on voluntary basis.

| Combined with effective immunization
programme to reduce. the mortality _a'hd
morbidity rate among children, Family
Welfare+i programmes :it| are “of | great

significance in the context of overall

development. An outlay of Rs, 500
crores has been provided for Family
Welfare programmes. In order to effe-
ctively use the results of medical re-
search, outlay for Indian Council of"

Med.cal Research has been increased to

Rs. 30 crores,

54. During the Sixth Plan, the
Government launched the Accelerated
Rural Water Supply Progcamme to assist
the Siates and Union territories in
providing drinking water supply to
villages, Members would be happy to
know that the allocation during the
Sixth Plan period on this programme

" would exceed Rs. 925 crores against the

original outlay of Rs. 600 ecrores and
that this has enabled the States to cover
about two lakh problem villages during
the Plan period.

55. The potential of Indian Science
and Technology for- contributing to
modernisation = and development  is
immense. An outlay of Rs, 1068 crores

- is being provided for Ministries of

Science and Techmology and Environ-
ment and Departments like Atomic
Energy, Space, Ocean Development and
Electronics.

56. On the energy front, the
Government attaches great importance
to the need ' for 'a- gradual - transition
from the present dependence on il 'to
coal and electricity in the medium term
Honourable Members would be happy
to note that additional power generating
capacity to the extent of 14000 M.VW.
would-have been-added by the .end of
the ~Sixth Plan period, This- would
mean a near 50-per -cent increase oyer
the capacity-of 28,448 M.W, -at. the
commencement -of - the Plan. -In the
Central Sector alone,  additional - capa-
city to the extent of 3,350 M.W. has
been added during the Sixth Plan. .For
1985-86, the Department of Power  has
been provided an outlay of Rs. 2090
crotes against Rs. 1446 crores during
1984-835.

57. Coal production of 147.5 million
tonnes is expeoted 'to' be achieved in
1984-85. 'This is to be stepped wup o
158.50 million tonnes in 1985-86. For
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the Department of Coal, an outlay of
Rs. 1102 crores has been provided.

58. Honourable Members are well
aware of the quantum jump in the field
of crude production, which would be
29.4 million tonnes by the end of this
year comrared to 11.4 million tonnes at
the beginning of the Sixth Plan. This
has become possible due to the
Accelerated Production Programme ini-
tiated in 1982-83, which has raised the
annual production from Bombay High
- to 20.3 million tonnes from a level of

4.2 million tonnes in 1979-80, For the

Department of Petroleum, an outlay of
Rs, 3261 crores is being provided. A
provision of Rs. 100 crores has been
made for the Gas Authority of India,
a newely created organisation for the
construction of gas pipe-lines.

59. The Government’s concern for
preservation of our forests is reflected

in the creation of a separate depart-

ment of Forest and Wild Life, .This
Departmznt will have an outlay of
around Rs, 54 crores, including Rs. 26
crores, for social forestry and creation
of rural fuel plantation,

60. The outlay for the Department
of Environment is about Rs. 36 crores,
which includes Rs 10 crores for initia-
ting action on the project of Prevention
of Pollution of the Ganga. The other
major environmental programmes aim
at conserving biological diversity.
pollution monitoring, eco-development
in critically degraded or fragile areas
and research and development, besides
creation of advanced ¢entres for priority
environmental studies.

61. Through a substantial portion

has been transferred to the States as .

committed non-Plan liability, the
Central Plan provides for Rs. 207 crores
for the various programmes benefiting
the Scheduled Castes and Scheduled:
Tribes. Centre's contribution to the
Special Component Plan for Schedule
Castes has been stepped up to Rs. 165
crores. In order to rebabilitate the
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refugzes from Sri Lanka, a provision of
about Rs. 9 crores is being made.

62. The Government approved a
scheme for expansion of TV network in
the country in July, 1983. ‘This plan
envisaged setting up of large number of
High Power and Low Power
transmitters in  the country
80 as to make the TV programmes avail-
able to 70 per cent of the country’s
population. The number of transmitters
would go up to 180 by 31st March, 1985.
Outlay for 1985-86 has been fixed at
Rs. 110 crores for information and
broadcasting,

63. The priorities outlined in Annual
Plan for 1985-86 will further accelerate
the implementation of the 20 point pro-
gramme. The total amount allocated
to the programme in the Central Plan is
Rs. 4900 crores for the next year as
against Rs. 4,141 crores provided for in
the current year, representing an in-
crease of 18.3 per cent,

64. 1 must, however, emphasis that
proper implementation of the Plap
requires not only financial allocations
but also better project formulation and
efficient management, It is proposed
to make certain changes in the adminis-
trative procedures to facilitate quicker
plan implementation, Before an
investment decision is taken, adminis
trative Ministries will be required to
ensure that projects have been fully
worked out and the executivz authorities
have taken the necessary preparatory
action for implementation. It has,
therefore, - been decided to provide
sufficient funding for preparation of
detailed feasibility reports before bud-
getary allocations are made for projects.
Steps are also being considered to
advance the finalisation of the annual
Plan and Vote on account to facilitate
communication of funds well before the
commencement of the new financial
year. These measures would result in
even implementation of projects throu-
ghout the year and avoid the rush of
expenditure towards the close of the
year.
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65. Non-Plan expenditure has been
kept to the minimum, Next year’s
' Budget provides larger transfer to State
" in terms of the recommendations of the
Eighth Finance Commission. Grants

' to States covered by the Finance

Commission’s recommendations will go
up from Rs. 518 crores in the Budget
Estimates for 1984-85 to Rs, 1,215
crores in the Budget Estimates for the
next year.

66, Defence expenditure next year
is placed at Rs. 7686 crores (excluding
defence pensions), Interest payments
are estimated at Rs. 7075 crores taking
into account the increase in the volume
of borrowings and the cost of borrowing.
A provision of Rs. 1100 crores has been
made for food subsidy, Rs. 1200 crores
: for subsidy on domestic fertilisers and
“Rs. 601 crores for subsidy on imported
fertilisers Export promotion and
market development has been allocated
Rs. 530 crores. Consequent on the
separation of Postal services from the
" Telecommunications services, the deficit
of Postal services estimated at Rs. 187
crores will be borne by the civil esti-
mates in the Budget of next year.
Following largzr small savings collec-
tions, loans to States against these
collections are placed at Rs. 2375 crores,

67. A lump sum of Rs, 300 crores
has been provided in 1985-85 for pay-
ment of additional instalments of  dear-
ness allowance, pensionary relief, etc.
to .Gentral Government employees
Provision has also been made for
committed expenditure on Plan schemes
completed in Sixth Plan period. Includ-
ing these and other provisions, total
pon-Plan expenditure in 1985-86 s
estimated at Rs 32,786 crores against
Rs. 29,740 crores in Revised Estimates
for the current year, '

68. At this point, I would like to
refer to a matter concerning the Central
Government employees. In the Budget
for 1983-84, my distinguished predecessor
had an1 ounced the appointment of the
Fourth Central pay commission. The
Commission which was appointedypin
July 1983 is still at work. MeanWpj]®

a very large number of Government
employees have been retiring without
the benefit of a higher pension which
was anticipated as a result of the
recommendations of the Commission.
At present, pension is calculated on the
pay and a part of dearness allowance
sanctioned upto the average Consumer
Price Index level of 320. The Ilast
Instalment of dearness allowance has
bezen sanctioned with refereace to the
average Consumer Price Index level of
568. I now propose, as a measure Of
relief to the Central Government
employees retiring on or after 3lst
March, 1985, to treat thz ecntire dear-
ness allowance sanctioned upto the
average Consumer Price Index level
of 568 as pay for the purpose of retire-
m:nt benefit. Simultaneously, I also
propose to remove the presenot ceiling
of Rs. 1,500/- per month on pension
and increase the ceiling of Death-cum-
Retirement Gratuity from Rs. 36,000/-,
to Rs, 50,000 The House will agree with
me that those who have devoted the best
years of their lives to the service of the
country are deserving of  whatever
support we can give them.

69. Coming to receipts, the gross
tax revenue at exsiting levels of taxa-
tion is estimated at Rs. 25,514 crores
compared with Rs, 23,702 crores in the
current year, The States' share of
taxes is estimated at Rs, 6592 crores
against Rs. 5777 crores in the current
year, Out of this increase, Rs. 487
crores are due to stepping up of States’
share of basic excise duties from 40 per
cent to 45 per cent from npext year as
recommended by the Eighth Finance
Commission, The devidend from Rail-
ways will be Rs, 303 crores higher than
in the current year.

70. Receipts from market loans are
placed at Rs. 5100 crores against
Rs. 4100 cro-es in the current Yyear,
Small savings collections are estimated
at Rs. 3900 crores against Rs. 3300
crores in the current year. External
assistance net of repayments is estimated
at Rs. 2510 crores compared with Rs.
2146 crores in the current year. Taking
into account these and other variations
in the receipts, the total receipts



23 General Budger 1985-86

[Shri Vishwanath Pratap Singh]

i 1985-86 areé estimated at Rs. 47,635
crores., These receipts take
into account the effect of revision of
Railways fares and ‘freights. Totdl
expenditure is placed at Rs. 51,295
crores, The overall budgetary qap at
existing rates of taxation will thus be
Rs. 3,660 crores,

71. The formulation of the Budget
is an annual exercise but, to be mean-
ingful, it has to be set in a longer time
frame, Our fiscal system has served us
well. However, over the years, objec-
tive conditions have- changed calling
for new responses, I am quite aware
that it is not possible: to usher in all
the changes at one stroke, ye. we have
to initiate a process of reform which
can be completed in a phased manner
in a time bound frame. We will be
rhoving towards the formulation of a
long-term fiscal policy co-terminous
with the Plan. 1 hope to initiate a
debate on this a fter the budget se¢ssion
is over.

72. In the area of direct taxes, an
important priority.is to create anen-
vironment for growth, productivity and
savings, The system of direct taxation
which ‘can help in achieving these
objectives will also secure better tax
compliance, and will "be more equit-
~able,

73.'Our approach 'to the reform of
the ‘personal income-tax is “as follows.
"First, the rates of personal income-tax
should be recast and rationalised with a
view to making the structure simple and
reasonable. While maintaining ' the
progressivity of the tax structure, it
needs to be ensured that the combined
effect of the rates of taxes on personal
income and wealth are not counter-
productive, Second, the exemption
limit should be so fixed as to climinate
‘a large number of small assessments
and to provide relief to low and middle
income groups, Third, the tax struct-
ure should be stable, Fourth, in order
to make more effective use of the ad-
ministrative machinery in reducing tax
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evasion, the emphasis in tax assessments
should shift from routine ‘examination
of ‘a very large number of returns to &
throuogh scrutiny of a sample of - cases.
(MR. SPEAKER : Very = good).
Fifth, it must be ensured that when
tax evasion is detected, the penaltiés
are swift and severe, Sixth, a itax;
however laudable in intent, should have
no place in ‘the statute'book if 'it “has
outlived its utility.

74. The statutory rate of corporate
tax in India is high, but because of
various exemptions, the éffective rate is
significantly lower. White each exem-
ption has a rationale, the combined
effect of all these exemptions, taken
together, is to erode the tax base. The
present system also affects different tax-
payers very differently. This cumber=
some system has led to unending litig-
ation, and has given wide dis¢retion to
those who make the accounts and those
who scrutinise them,

75, My proposals for the current
year in the area of corporate taxation
are designed to introducc a directional
change by di:continuing certain exem-
ptiens and rationalising the rates. For
the present, I am not going all the way
partly because of revenue considerations
and partly because I would like to
walch the response to the changes be-
ing proposed now, In order to have
the benefit of the views of the Honour-
able Members, I shall also put forward
a set of proposals regarding “corpor.
ation tax which could be introduced in
a phased manner in the next two years.
I believe that an open debate on these
issues is necessary so that the decisions
that we take are the right ones. I pro-
pose to announce Government’s decisi-
ons in this regard in my reply fto the
debate on the Finance Bill so that there
is no uncertainty in the matter.

76. In respect of indirect taxes,
ry immediate task is to bring about
changes which would help in reducing
costs of investment in priority sectors,
encourage the growth of ‘the small-
scale sector and remove certain other
distortions. During the course of the
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year, 1 shall be giving consideration to
other changes. that might be required
fot the indirect tax system to make its
full contribution to, the further develop-
ment of our economy,

77. I should make it.clear that the
Government is, determined to pursue
its sogio-economic goals without fear or
favour, and those who continue to
indulge in tax evasion or other econo-
mic offences will do so at. their pecil.

78. Let me now come to my specific
proposals. I shall first deal with the
proposals in the ficld of direct taxes.

79. 1 propose to raise the exemption
limit for personal income taxation from
Rs 15,000 to Rs. 18,000. As a result,
out of about 40 lakh asisessees, around
10 lakh will not have to pay any in-
come-tax.

80 1 also propose to restructure the
rate schedule for personal incomes.
After the NIL rate slab of Rs. 18,000,
the rate of income-tax on the slab of
18,001 to Rs, 25,000 will be 25 per
cent: on the slab of Rs. 25,001 to
Rs. 50,000, the rate will be 30 per cent;
on the slab of Rs. 50,001 to Rs. 1 lakh,
the rate will be 40 per cent; and on the
income in excess of Rs. 1 lakh, the
rate will bz 50 per cent, The new rate
schedule will result in a reduction in
tax at all levels of in:ome. On a
taxable income of Rs, 20,000, the tax
relief under the new rate schedule will
be 50 per cent of the income-tax at
current rates; on a taxable income of
Rs. 25,000, the 1e'ief will be 22 per cent;
on a taxab'e income of Rs, 50,000 the
tax relief will be 18 per cent and on an
income of Rs. 1 lakh, the relief will be
17 per cent, With the reduction in the
tax rate slabs from eight to four, the
rate schedule will also stand simplified.
The rate schedule applicable to Hindu
undivided families having one or mare
members with separate incomes exceed-
ing the exemption limit is-also propesed
1o be consequently restructured,

81. I also propose to discontinue
the surcharge on income-tax in the case

of all categeries of mon-corporate tax-
payers,

82. With the proposed modifi-
cations, the maximum marginal rate of
income-tax on personal incomes will
stand reduced from 61,875 per cent to
50 per cent, In fact, the average rate
of tax would be even lower,

83. The calculated loss of revenue,
duriag the financial year 1985-86, due
to the proposed rationalisation of the
tax structure is Rs. 200 crores on acco-
unt of income-tax and Rs. 197 crores
on account of surcharge. However,
taking into account the better comp-
liance as a result of reduction of tax
rates, the actual loss is estimated at
Rs. 197 crores and that too in respect
of surcharge, This entire loss will be
to the account of the Centre-

84. In fulfilment of the promise
made in our Election Manifesto, the
scheme of compulsory deposits by

income-tax payers is being abolished
with effect from 1st April 1985, How-
ever, keeping in view the overall ways
and means position, I propose to
provide that repayments of instalments
in respect of earlier deposits and pay-
ment of interest due in the financial
year 1985-86 would be postponed by one
year  (Interruptions) Anyway, you do
not have to pay this year : The unpaid
amount will continue to earn interest
and shall bz repaid in the financial
year, 1986-87 along with instalments
due for repayment in that yearl purpose
to introduce a separate bill for this
purpose this evening.

85. The structure of wealth-tax has

been examined by a number of high-

powered bodies, including the Estimates
Committee and the Public Accounts
Committee of Parliament. A number
of suggestions have been made by them
for making the system of wealth-tax
more conductive to the promotion
of savings and investment in the
economy. The present basic exemption
limit of Rs. 1,50,000 has also been
considered to be inadequate in view of
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the rise in prices. Tt may be recalled that
a limit of Rs, 1 lakh had been set as
early as 1964. Taking these coasidera-
tions into account, I propose to raise
the wealth-tax exemption limit to Rs.
2,5000 anp to provide a nil rate slab in
respect of net wealth up to Rs, 2,50,000.
I also propose to restructure the wealth-
tax rate schedule. Under the new rate
schedule, the rate of wealth-tax on the
slab of Rs, 2,50,001 to Rs. 10,00,000
will be 1/2 per cent; on the slab from
- Rs. 10,00,001 to Rs, 20,00,000, the rate,
will be I per cent; and on the slab over
Rs. 20,00,000, the rate will be 2 per
cent, The maximum marginal rate will,
therefore, stand reduced from 5 per
cent to 2 per cent. | also propose to
restructure the rate schedule applicable
to Hindu undivided families having one
or more members with independent
wealth exceeding the exemption limit.

86. The value of onc house s
exempt from wealth-tax upto Rs. 2
lakhs. A taxpayer is also entitled to
exemption from wealth-tax in respect of
specified assets up to an aggregate
value of Rs. 2.65,000. An additional
exemption of Rs. 35,000 is allowed in
respect of units of the Unit Trust of
India and deposit Scheme, I propose
to replace the separate exemption limits,
apgregating Rs, 5 lakhs, by a consolj-
dated exemption limit of RS. 5 lakhs
in respect of all these assets,

87. My proposals relating to wealth-
tax would pot result in any loss during
the financial year 1985-86. Although the
estimated loss during the financial year
1986-87 is Rs. 70 crores, I expect that
due to improved campliance, there
would be no loss of revenue over a
period,

88. As both wealth-tax and estate
duty laws apply to the property of a
person, the former applying to his pro-
perty before death and the latter after
his death, the_existence of two separate
laws with reference to the same property
amounts to procedural harassment to
the taxpayers and the heirs of the
deceased who have to comply with the
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provisions of two different laws. Hayv-
ing considered the relative merits of the
two taxes, I am of the view that estate
duty has not achieved the twin objec.-
tives with which it was introduced,
namely, to reduce unequal distribution
of wealth and assist the States in finan-
cing their development schemes. While
the yeild from estate duty is only about
Rs. 20 crores, its cost of administration
is relatively high I, therefore, propose
to abolish the levy of estate duty in
respect of estates passing on deaths
occurring on or after 16th March, 1985,
I come forward in due course with
suitable legislation for this purpose.

89. Earlier in my speech, I referred
to certain measures that (he Govern-
ment proposes to take for the benefit of
industrial and other workers, These
include the proposals to give workers’
dues the same priority as secured credi-
tors in the event of closure ‘of compa-
nies, the proposed increase in the bonus
limit, and the introduction of 3 stock
option scheme for employees and
workers.  With the raising of the
exemption limit for personal taxation
most of the industrial workers wjll not
be required to pay any income-tax, As
a measure of further relief to them, I
propose to raise the monctary ceiling on
the exempt amount of retrenchment
compensation reccived by them from
Rs. 20,000 to Rs. 50,000. I also-propose
to provide that retrenchment compz2n-
sation paid under schemes approved by
the Central Government will be exempt
from tax in full. I may also inform
Honourable Members that the Goverg-
ment is giving consideration to the
formulation of a scheme for encouraging
industry to invole workers in manage-
ment and, if necessary, suitable fiscal
incentives will be provided for this
purpose.

- 90, Under a provision made by the
Taxation Laws (Amendment) Act, 1984,
salaried taxpayers are chargeable to tax
on the prequisite represented by interest-
free loans or loans at concessional
rates at of interest provided
by their employers  for. certain
purposes. As a measure of further
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relief to salaried taxpayers, I propose
to repeal this provision.

91. With a view to providing further
encouragement for indigenous scientific
research, I propose to provide that
lump sum consideration received by
scientists for the know-how developed
by them would be spread over a period
of three years and charged to tax accor-
dingly: I also proposc to provide that
industry may write off the lump sum
consideration paid for acquiring know-
how in six annual insta'ments, In cases
where the know-how has been developed
in Government laboratories, Univer-
sities, laboratories owned by public
sector companies and other recognised
institutions, the write of would be
permitted over a period of three years,

92. Authors of University level text
books, dictionaries, etc, in Hindi and
other Indian languages are entitled to a
deduction of 25 per cent of the income
by way of rovalty, copyright fees, etc.
derived by them in respect of such
books. This concession i3 coming to
an end the current assessment year. In
order to encourage the writing of such
books, T propose to continue this conce-
ssion for another five years.

93. I propose to place donations to
the Indira Gandhi Memorial Trust at
par with donations to other funds of
national importance. [ also propose to
provide that donations to the Prime
Minister’s National Relief Fund will
qualify for 100 per cent deduction  as
against the deduction of only 50 per
cent allowed at present.

94. In the context of the need to
bring tax evaders to book, I see little
justification for providing immunity
from the penel provisions to those who
m ke a disclosure only after incrimina-
ting books of account and assetsin
their possession have been seized by the
Income-tax Department, I, therefore,
propose to remove the provisions made
by the Taxation Laws (Amendment) Act,
1984 for the grant of immunity from
penal provisions in such cases.

95. I also propose to enter into a
dialogue with State Governments and
other authorities with a view to setting
up spzcial courts empowered to try tax
evaders in respect of criminal procee-
dings initiated against them,

96. As a measure for countering tax
avoidance, I propose to plug an existing
lacuna in section 167A of the Income-
tax Act by providing that an association
of p2rsons shall be charged to income-
tax at the maximum marginal rate if
the individual sharcs of the members,
in even a part of its income, are indeter
minate or unknown. Under a provision
by the Finance Act, 1983, business pro=
fits derived by charitable and religious
trusts arc not exempt from income-tax,
except in certain cases, Conformably
with this provision, I propose to provide
that excmption fron wealth-tax will
also not be available in respect of
business assets of such trusts,

97. I shall now deal with the
proposals relating to corporation fax.

98. For the financial year 1985-86,
I propose- to reduce the basic rate of
income-tax  applicable to companies
by 5 percentage points, At present,
closely-held industrial companies are
charged to tax at a lower rate than that .
applicable to other closely-held com-
panies. 1 propose to prescribe a common
rate for all closely-held companies,
except trading and investment coms-
panies. In the result the basic rate of
Income-tax in the case of certain
categories of closely-held companies
will stand reduced by 10 percentage
points, from 65 per cent to 55 per cent,
This will particularly benefit companies
carrying on employment-oriented activi-
ties, such as, consultancy and advertising
gervices and services for promotion of

tourism.

99, The proposed reduction in tax
rates, both for the corporate and non-
corporate sectors, would have to go
hand in hand with the discontinuance
of certain concessions. Under a
provision made in 1980, additional
depreciation is granted in respect of
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machinery and plant installed during
the five-year period, from Ist April, 1980
to 31st March, 1985, In the context of
the proposed reduction in the rates of
tax and the increase in the general rate
of depreciation allowance, from 10 per
cent, to 1575 with effect from the current
assessment year, I do not consider it
necessary to continue the grant of

additional depreciation in respeot of

miachine ry and plant iostalled after 31st
March, 1985,

100. Under an existing provision,
expenditure incurred by companies and
co-operative  societies on approved
programmes of rural development is
deducted in computing their taxable
profits. While the objective is laudable,
a fiscal concession is not the right
instrument to achieve this objective. 1,
therefore, propose to discontinue thls
concession, except in relation to pro-
grammes which have been approved by
the prescribed authority before 17th
March, 1985. The tax exemption allowed
in respect of profits derived from the
publication of books, which would lapse
with the assessment year 1985-86, is not
proposed to be continued, I also
propose to withdraw the tax concession
in respect of dividends received by
Indian companies from certain foreing
companies.

10l1. The tax holiday concession is

at present available in respect of indu-

strial undertakings that go into produc-
tion before Ist April, 1985; hotels which
start functioning and ships wbich are
brought into use before that date are
also eligible for this concession. I
propose to extend this concession for a
further period of § years.

102. It is necessary to provide our
exporters with requisite resources for
modernisation, technoloyca] upgrada-
tion, product development and other
activities wi'h a view 1o talsmglhexr
efficiency and productivity, not only in
the export sector but also in the econo.
my as a whole. In view of these consi-
derations, I propose to replace the tax
concession under section 80HHC of the
Income-tax Act by a new provisjon.
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Under the new provision, exporters will
be entitled to a deductiom of.an amount,
not exceeding 50 per cent of their export:
profits, carried to a reserve account to
be utilised for the purposes of their
business,

/!

103, To facilitate the mobilisation
of internal resources by the tea mduslry
for purposes: of investment in new
machinery, fresh planting and replanting
etc. I propose to provide that companies
engaged in the business of growing and
manufacturing tea in' India would be
entitled to a deduction up to 20 per cent
of their proAts deposited in a special
account with the National Bank for
Agriculture and Rural Development.
Withdrawals from this account would
be allowed only for specified purposes
in accordance with schemes to be
approved by the Tea Board.

104. With a view to leaving larger
funds with banks for . meeting their
increasing social commitments, I propose
to discontinue interest-tax in relation
to interest accruing after 31st March,
1985. I also propose to provide that
banks may make tax dedu.tible pro-
visions for their bad and doubtful debts
up to an amount equal to 10 per cent of
the profits or 2 per cent of the aggregate
average advances made by their rural
rural brances, whichever is higher.

105. T also propose to discontinue
the provisions relating to disallowance
of 20 per cent of the eapenditure, in
excess of Rs. 1,00.000, on adverhscment
publicity and sales promotion; running
and maintenance of aircraft and motor
cars; and payments made to hotels. The
provision relating to the disallowance of
15 per cent of the interest paid by non-
banking non-financial companies on the
public deposits raised by them is also
proposed to be discontinued.

106. Taking into account the effect
of withdrawal of some of the existing
concessions and expected collections on
account of the recent Supreme Court
Judgement regarding section 80J of the
Income-tax Act, loss of revenue in
1985-86 due to my proposals in respect
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relief in tax on corperate sector will be
more than offset.

107. The other modifications pro-
posed by me in the sphere of direct taxes
are of relatively miner importance, I
would not like to take the time of the
House by elaborating them at this
stage,

108. I will now come to my pro-
posals relating to the phas:d reform of
corporation tax to which I made a
reference in the earlier part of my
speech.

109. The scheme envisages that next
year the basic rate of income-tax in the
case of all categories of companies
would be further reduced by 5 percentage
points. In the third year, I propose to
discontinue the surcharge on income-tax
payable by companies and to abolish
surtax. At the same time, [ propose to
discontinue the grant of investment
allowance in a phased manner during
the next two years, While withdrawal
of investment allowance may have an
adverse effect on high-growth capital
intensive industries, the general reduc-
tion in corporation tax would lead to
higher retained profits which would
benefit all companies. The alternative
to the above proposal is to continue the
investment allowance with no further
reduction in the rates of corporation
tax and surcharge. I shall be grateful
for the comments of the Hon’ble
Members,

11Q. I now turn to my proposals on
the indirect taxes.

111, Taking customs duties first,
my principal proposal is with regard to
crude petroleum, Honourable Members
will recall that in the last years’s
Budget, auxiliary duty on crude
petroelenm was raised from Rs. 9,50 to
Rs. 100 per tonne. I propose to increase
it to. Rs, 300 per tonne. 1 also propose
to levy on crude petroleum' a basic
customs duty of' 10 per cent ad valorem,

The revenue yield from these propdsa‘s‘

is estimated to be Rs, 620 crorésin a

full year, Taking this and other factors
into account, there will be an increase
in the price of P O L products, In other
cases, I propose tgo continue the
auxiliary duty at the existing rates upto
the 31st March, 1986.

112, As a measure of protegtion to
the indigenous bearings industry, I pro=:
pose to increase -the basic customs duty
on ball and roller bearings by 50 per
cent of the existing rates. This will
result in a revenue gain of about: Rs. 20
crores in a year,

113 Over the years, the rate of duty
applicable to project imports has gone
up and reached the level of 65 per cent,
With a view to brioging down capital
costs, I propose to reduce the present
customs duty of 65 per cent applicable
to project imports in general to 45 per
cent ad valorem and to provide for a
lower rate of 25 per cent to imports for
power projects and total exemption from
duta for equipment for fertiliser
projects. I propose to extend the
concessional project imports rate of
45 per cent advalorem to 1he public
telephone exchange network project.
These measures will totally cost the
exchequer Rs, 290 crores in a year.

114. Honourable Members will
recall that in the last year’s Budget,
customs duty on imported wood pulp
and wood chips for the paper industry
was reduced to 30 per cent and nil, res-

" pectively. As a measure to relieve the

pressure on our forest resources, I now
propose to totally exempt imported pulp
and wood chips and make this conces-
sion available to all user industries.
Customs duty on wood in certain speci=
fied forms is also propo.ed to be reduced
from the existing level of 100 per cent
to 10 pzr cent ad valorem. These con-
cessions would entail a revenue sacrifie
of about Rs, 17,70 crores in a full

year,

115. Not all the proposals in my
basket qualify to be described as crude
or wooden, To encourage alternative
sources of energy, I propose to provide
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for total exemption from customs duty
in respect of ‘wind operated electricity
generators and wind operated battery
chargers, 1 also propose to reduce
customs duty on exbhaust gas analyser
and smoke meters in order to help
enforce  anti-pollution norms. The
revenue effect of these concessions will
be Rs, 7.54 crores,

116. "I now propose a set of
measures aimed at export promotion,
I am abolishing  the export duties on
twelve items which comprise iron are,
manganese ore, raw cotton, chromite
ore .and .concentrate, cotton waste,
animal feed, manganese dioxide, silli-
manite, deoiled groundnut oilcake, raw
wool, kyanite and bridge mica. With
this abolition, export duty will now be
leviabie only on four items, nama:ly,
coffee, unmanufactured tobacco, mica
other than bridge mica and hides and
skins.  Revenue implication of this
proposal is Rs. 15.05 crores.

117, Keteping in view the potential
of the leather industry in the field of
exports, I am presenting a package of
proposals relating to this industry, I
propose to reduce customs duties on
specified machinery used for leather
processing, footwear and other leather
g0oods manufacturing industrics, from
the general level of 81,5 per cent to
35 per cent ad valorem, | propose to
fully exempt raw hides and skins, crust
leather and finished cattle leather from
import duty. The existing exemption
on wet blue leather is also being made
availablc on a long term basis. The
import duty on wattle extract used by
the leather processing industry is being
reduced from 87 per cent to 40 per cent
_ad valorem. The proposals ipvolve g
revenue sacrifice of Rs. 20.07 crores in
a year.

118,  Some concessions were given
in the last Budget and in January, 1985
on imports of gem  and  jewellery
machincry. I now propose (o extend
the concession to certain components of
gem and jewellery machinery and to
some essential tools for Operating them,
The: revenue effect of this proposal is
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Rs. 53 lakhs. I also propose to
continue the concessions given in the
last Budget in respect of specified items
of machinery for food and meat pro-
cessing and packaging,

119. In order to give relief to the
woollen textile industry, 1 propose to
reduce customs duty on raw wool from
50 per cent to 40 per cent ad valorem.
This relief will cost the exchequer
Rs. 4,80 crores in a year.

120. Honourable Members would
recall that a few months ago, Govern-
ment had extended a concessional rate
of customs duty of 45 per cent in respect
of components to be imported for the
manufacture of fuel efficient commercial -
vehicles under n phased manufacturing
Programme. 1 propose to extend this
concession to warrantly spares for such
vehicles. In order to help indigenj.
sation of 1ihe parts of commereial
vehicles, I also Propose to make the
Same concessional rate available to
components imported by specified anci]-
lary industries, The concession s
Proposed to be extended to components
of fuel injection bumps and warranty
Spares imported by manufacturers of
fuel injection pumps. Together, these
concessions will cost (he exchequer
Rs. 24.7 crores in a year,

121, I piopose to totally exempt
from customs duties certain advanced
type of computers not manufactured in
the country, Simultaneously, customs
duty on four important components of
computers is being further reduced from
75 per cent to 25 per cent ad valorem
with a view to reducing the costs of the
indigenous manufacturer of computers.
These proposals would involvc a revenue
sacrifice of Rs. 20.40 crores, ‘

122, The demand of health and
medical care has not escaped my at-
tention. I propose to reduce the duty
On certain important items of medical
equipment such as Nuclear Magnetic
Resonance Scanner, CAT Scanner and
Linear Accelerator, to 45 per cent
ad valorem. Thtee specified intermedi-
afes used in the manufacture of the anti-
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T.B. and anti-Leprosy drug, Rifampicin,
are being totally exempted from import
duty. I also propose to reduce the
customs duty on eight other drug inter-
mediates as -also on homoeopathic
medicines. The revenue effect of these
concessions is Rs. 14.09 crores,

123. Government has already
exempted from the levy of customs duty
scientific and technical instruments,
apparatus and appliances imported by
research institutions subject to certain
conditions. As a measure of further
encouragement to research in the
country, I propose to exempt from
customs duty consumable items of
research materials to be imported by
public-funded research institutions upto
a value of Rs. 50,000/- in a year. This
would entail a revenue sacrifice of about
Rs 2,5 crores in a year

124, In order to encourage domestic
production of zip fasteners and dis-
courage their smuggling, 1 propose to
fully exempt zip fasteners from excise
duty, This is in keeping with the other
measures taken by me in this direction,
Honourable Members will recall that
recently the import duty on watch com-
ponents, horological machines and raw
materials was reduced, as also the excise
duty on watches. This measure will
cost the exchequer Rs. 3,07 crores.

125. In this context, the Honour.
able Members are awarc of the various
measures being taken by Government
to tighten the implementation of anti-
smuggling measures. We have also
recently announced a liberalised scheme
of rewatds and incentives in this con-
nection, I hope Honourable Members
of the House will help to create a
vibrant public opinion which alone,
in the ultimate analysis, can help to
reduce and eliminate the anti-national
activities of smugglers.

126. W:.th a view to giving encour-
agemant to our sportsmen winning
awards in events of international signi-
ficance, we have evolved a scheme by
which they are given suitable conces-
sions in respect of taxes due on the
awards. '

127. Certain changes in the Cus”
toms Tariff Act, 1975 are also proposed,
The details of these¢ proposals are in the
Budget papersr

128, Before I deal with my pro-
posals in respect of excise duties, there
is one matter which I would like to
mention. It relates to the recommen-
dation of the Eight Finance Commission

-

that there was scope for increasing the

rates of stamp duty on bills of lading,
letters of credit and general insurance
policies, I accordingly propose to raise
the rates of stamp duty on the instru-
ments of bills of lading and letters of
credit. 1 propose, however, not to
disturb the existing rates of stamp duty
on general insurance policies. The new
rates of duties would be effective only
from the 1st July, 1985. The accrual
of additional revenue to the States and
the Union territories during the next

financial year would be Rs. 1224
crores.
I129. Coming pow to the excise

duties, let' me begin with my proposals
for additional resource mobilisation.

130. The rate of duty in respect of
item 68 of the excise tarifl is being
raised from the existing level of 10 per
cent to 12 per cent. This is likely to
yield an additional revenue of Rs, 125
crores by way of central excise duties
and Rs, 60 crores by way of counter-
vailing duty in a full year. 1 must
hasten to add that this increase will not
affect the raw materials and manufac-
tured inputs which are intermediates,
as the existing provisions for the set
off of the duty paid on goods falling
under Item 68 used in the manufacture
of other excisable goods, would
continue.

131, The excise duty on vegetable
product which has been at a low level
of § per cent for over 15 years is being
raised to 10 per cent. This measure
would fetch in a full year additional
revenue of Rs. 70 crores.

132. The basic excise duty on
cement is being raised from Rs. 205 per
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MT to Rs, 225 per MT for the common
varieties of cement. This will result in
an additional revenue gain of Rs. 66
crores on the excise side and Rs. 1.60
crores on the customs side by way of
increase in the countervailing duty,

133. Four new items are being
introduced in the Excise tariff which
will yield additional revenue of Rs, 19
crores in a year. The first three items
are marble blocks, slabs and tiles, travel
goods and organic chemicals, The last
item is a preparation ‘containing betel
nuts and any one or more of other
ingredients such as lime, catechu, car-
damom, copra and menthol, put up for
sale in unit containers’. Honourable
Members will recognize this ‘coalition’
as pan masala.

MR. SPEAKER : That has now
become tax masala,

134, The extent of duty differential
enjoycd by mini steel plants is being
reduced. Howevcr, they will still have
a duty advantage of Rs, 50/- per MT.
This measure is expected to yield an
additional revenue of Rs. 18 crores in a
full year.

135, I propose to increase the basic
excise duty on aerated waters from
25 paise to 30 paise per bottle of
200 ml. and on soda water from 5 paise
to 10 paise per bottle of 200 ml.
(Interruptions) 1 do not know how
many Members have an interest in sada,
There will be proportionate increase
for bottles of higher capacity., I also
propose to increase the basic duty on
crown corks from 2 paise 10 5 paise per
unit, These proposals are expected to
yield an additional revenue of about
Rs, 16.75 crores in a full year.

136.  As a measure aimed at reduc-

ing evasion, I propose to provide for

purely specific rates of duty in respect
of flat glass. T also propose to ration-
alise the tariff structure relating to glass.
These measures will result in a revenue
gain of Rs. 12,5 crores.

137, 1 propose to raise the basic excise
duty on printing and writing paper and
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kraft paper, of specified varieties, by
Rs. 200/- per MT, and to increase the
basic excise duty on certain speciality
papers like coated paper, glassine paper
and cigarette tissue, The revenue gain
from these measures will be Rs. 10.50
crores.

138. 1 propose to raise the total
duty on biris from Rs. 3.74 to Rs; 4 per
thousand, on metal jacketed batteries
from 20 per cent to 25 per cent
ad valorem, and on storage batteries
from 15 per cent to 20 per cent, These
measures are expected to result in a
revenue gain of Rs, 16.84 crores.

139, My next few proposals are
rationalisation measures,

140, The concessional rates appli-
cable to veneer matches are being
extended to cardboard matches pro-
duced in the non-mechanised sector.
The differential rates of duty for use of
cardboard in matches in the mechanised
sector are dispensed with, There wil)
be only four rates of duty, namely,
Rs. 1,10, Rs. 4.50, Rs. 5.15, and Rs. 6,85
pcr gross boxes as against the multi-
plicity of rates prevailing now. I hope
this measure will result in greater use
of cardboard in place of wood in the
non-mechanised sector.

141. In the case of household,
iaundry and toilet soaps, duty rates
depending only on the value of the soap
are being prescribed, The present value
limit of Rs. 7,800 per tonne for quali-
fying for the lower rate of duty is being
raised to Rs. 10,000 per tonne, All
soaps of value below Rs, 10,000 per MT
will be charged to concessional duty of
5 per cent and other higher priced
soaps will be charged to 15 per cent
ad valorem. There will be an incidental
revenue gain of about Rs, 1 crope from
this measure, '

142, Iprespect of gases and tubes
and flaps of tyres, the present ad valorem
levies are being converted into specific
rates to simplify the assessment pro-
cedures, "
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143, 1T have also included in the
Finance Bill some provisions designed
to achieve rationalisation, simplification
and clarity in the tariff nomenclature in
respect. of cosmetics and toilet pre-
parations, iron and steel and non.-ferrous
metals, This measyre in the case of
cosmetics and toilet preparations is
estimated to result in a revenue gain of
about Rs. 5 crores, There are certain
other minor proposals with not much
revenue significance, which include
revision of rates of duty in some cases
and readjustment of duties,

144, My next two proposals are a
measure of simplification as well as
relief, The first relates to special excise
duty. This duty, as Honourable
Members are aware, is levied as a per-
centage of the basic excise duty, the
maximum being 10 per cent. The
present system entails maintenance of
separate account in respect of this levy.
As a first step towards abolition of
special excise duty, I propose to exempt
as many as 100 items from this levy
merging the special excise duty in some
cases with the basic duty. Only 32
irems will now be subject to this levy.
This measure will cost the exchequer
Rs. 38.20 crores.

145, The second proposal regarding
simplification concerns the licence fee
on television sets, VCRs and radios.
While the requirement of taking out a
licence in the case of radios, television
sets and VCRs is being dispensed with,
a new one-time levy is being introduced
on television sets alone at a uniform
rate of Rs., 100 per set in lieu of the
present licence fee of Rs. 50 payable
every year till the T.V. set lasts. Hence-
forth, people will not have to go to the
post offic*s for taking out or renewiné
licences, This levy would be an addi-
tional duty of excise, so far as T.V.
sets manufactyred in India are con-
cerned. The additional duty of excise
collected from this will accrue to the
Centre only and will not be shareable
with ‘the States. -Additional duty of
customs of an equal amount would be
levied on television sets when imported
into  India, The collection on this

account is expected to be Rs. 18 crores
in a year on the excise side and Rs. 2
crores on the customs side.

146. Now I come to my proposals
regarding textiles. I propose to partly
shift the cotton fabrics duty to the yarn
stage. Unprocessed cotton fabrics are
being fully cxempted and duty burden
on cotton yarn is being increased gene-
rally by about 25 per cent. However,
cotton yarn in straight reel hanks which
is generally used by handlooms will
continue to be exempted. The conce-
ssional rates for yarn in cross reel hanks
supplied to registered handlocm coope-
rative societies, are also being continued.
Power processing of fabrics, whether in
composite mills or elsewhere, will now
attract rhe same processing stage duty
generally at a lower rate. While lower-
ing the overall rate, I have taken care
to ensure that the additional duty coms-
ponent collected in lieu of sales tax
which goes to the States is increased.
Exemption enjoyed by hand processors
is being continued, So also the exem-
ption to handloom fabrics processed by
approved independent processors and
registered handloom copcrative societies
is being continued,

147, T also propose to fully exempt
shoddy woolen blankets, Excise duty
on certain polyester-wool  blended
fabrics is also being reduced,

148. My proposals on excise duties
relating to textiles would result in a
revenue loss of about Rs, 13.85 crores
in a full year.

149. As Honourable Members are
aware, substantial concessions in
customs duty have becn accorded in the
last two years to the electronics indu-
stry, keeping in view the growth poten-
tial of this industry. 1 have a]rcady
referred to the concessions in customs
duty, in respect of computers. I propose
to completely exempt computers from
excise duty. I have also attempted to
rationalise the existing excise tariff
structure in respect of different elect-
ronic items,

1]
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150. 1In order to simplify assess.
ment of excise duty on ' television sets,
I propose to fix specific rates of duty
relatable to the size of the T.V. screen,
~While  doing so, I am also exempling
from excise duty black and white tele-
vision sets of screen size not exceeding
36 cms,

151, These proposals will cost the
exchequer Rs. 7.72 crores in a year,

152. I propose to increase the
basic excise duty >n commesreial vehicles
from 10 'per cent to 15 per cent
ad valorem and on three-axled vehicles
from 7.5 per. cent to 10 per cent
ed valorem, This would yield about
Rs. 45 crores in a year. However, I
propose to provide for credit of the
duty paid on tyres and batteries used in
the ‘manufacture - of all commercial
vehicles including three-axled vehicles,
I.also propose to allow a reduction of
duty by 2 percentage points in respect
of commercial vehicles are turbo charged,
This concession will also be extended to
passenger cars ' if they are turbo-
charged. These two proposals  will
cost the exchequer Rs. 82. crores in a
year, The net loss of revenue would,
therefore, be Rs. 37 crores. I hope these
measures would help manufactuers to
reduce the prices of commercial
vehicles.

153. Honourable Members would
recall that in the 1982 Budget, full
excmption was given to duplex peaper
board intended for lamination with low
density polyethylene and intended for
packaging of milk_ I propose to
extend the concession to all
varieties of paper and paper
board intended for lamination with low
density polyethylene, which should help
in better utilisation and marketing of
milk, I also propose to fully exempt
accesssories of cycles and leather board
from excise duty. These measures will
entail a revenue sacrifice of Rs, 2.10
crores in a full year,

154. My last proposal relates to the
excise duty exemption for the .small
scale sector. As the Honourable Mem-
bers are aware, the excise duty mech-
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anism has been used to encourage
the growth of this sector. . Under, the

 present general scheme relating to 67

specified grotjps of commodities, full
exemption is available upto first cleara-
nees of Rs 75 Lakhs and clearances
thereafter upto Rs. 25 lakhs are
charged to duty at 75 per cent of
the duty otherwise payable. However,
a unit whose clearances had exceeded
Rs 25 lakhs in the preceding financial
year is not eligible for _the concessjon.
In order to see that the cut-off limit of
Rs. 25. 'lakhs does not inhibit the
growth of ‘the small scale sector, 1
propose to raise the eligibility limit to
Rs. 75 lakhs. ' I also ‘propose to fur-
ther liberalise the scheme by providing
for slab rates. For clearances between
Rs. 7.5 lakhs and Rs, 15 lakhs the rate
will be 25 per cent, for clearances bet-
ween Rs. 15 lakhs and 25 lakhs the rate |
will be 50 per cent and for clearances
between Rs. 25. lakhs and 40 lakhs the
rate will be 75 per cent, of the duty
otherwise payable - The revised scheme
envisages that even when a manufacturer
exceeds the limit of Rs, 40 lakhs, he
does not lose the concessional rates
applicable at the lower slabs, till he
exceeds Rs. 75 lakhs. A similar scheme
with some modifications js being intro-
duced in respect of goods falling under
item 68,

155, My proposals relating to the
small scale sector entai] a revenue sacri-
fice of Rs. 20 crares,

156. My proposals .in respect. of
custems and excise duties outlined above
are likely to yield additional revenue -of
of Rs, 707 crores from customs duties
and Rs. 42429 crores from . excise
duties. The concessions and .reliefs
aggregate Rs, 419.88 crores .on the
customs side and Rs, 164.75 clores ,on
the excise side. The .net additional
revenue from.customs duties thus,would
be Rs, 287.12 crores -and tbat from
excise dutics Rs, 259.54 crores. -~ Inrthe
excise duties, the Centre’s . share would
be Rs. 139.59 crores and that of -the
States Rs. 119,95 crores. The Centre’s
share includes a sum of .Rs, 18 .crores
on account of additional excise duty on
television sets, I would like to.mention
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‘that' the 'States® share has  been calcu-
lated at the rate of 45 per cent’ of the
net proceeds from basic exciseduties
and that steps have been taken to inc-
rease'the incidence of ‘additional duty
in lieu of sales tax.

157, Copies of notifications giving
effect to the changes in customs and
excise duties effective from the 17th
March, 1985, will be laid on the Table
of the House in due course,

158. I had earlier mentioned that
the Budget deficit at the existing rates
of taxes would be Rs. 3660 crores. The
proposed tax measures, taken together
with reliefs and concessions, are esti-
mated to yield net additional revenue
of Rs. 311 crores to the Centre and
Rs. 132 crores to the States during 1985-
86. This will leave an uncovered de-
ficit of Rs, 3349 crores, This deficit is
lower than that in the current year and
1§ reasonable. I am confident that
various polices and measures which we

have proposed will further stimulate the

economy and contribute to the welfare
of the common man,

159. Let me end, Mr. Speaker, as
1 began, with the words of the late

Prime Minister, Smt. Indira Gandhi:

““We all have faith in new India, Let
us put our shoulder to the wheel”’.

18.52 hrs.
FINANCE BIJILL, 1985*
[English]

THE MINISTER OF FINANCE AND

COMMERCE AND SUPPLY (SHRI
VISHWANATH PRATAP SINGH) :
I beg to move for leave to introduce
a Bill to give effect to the financial
proposals of the Central Government
for the financial year 1985-86.

e

*Published in Gazatte of India Extra-

ordinary Part II, Section 2 dated 16.3.
1985,
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Scheme (Income-tax ers)
: 'Ameixdm}:ﬁ} Biil

MR SPEAKER :'The duestion is :
““That leave be granted to introduce
a Bill to give effect to the financial
proposals of ‘the ‘Central 'Govern-
ment for the financial ;"ear’l"985-
86.”

The motion was adopted.

SHRI VISHWANATH PRATAP
SINGH : I introduce** the Bill.

MR, SPEAKER : The  Finance
Bill has been introduced.

18.53 brs.

COMPULSORY DEPOSIT SCHEME
(INCOME-TAX PAYERS)
AMENDMENT BILL*

[English]

MR. SPEAKER : On the request
of the Minister of Finance, I have per-
mitted him to indroduce a secret Bill
Without prior circulation of copies of
the Bill,

The Minister of Finance may now
move the motion for leave to introduce
the Bill.

THE MINISTER OF FINANCE AND

COMMERCE AND SUPPLY (SHRI -
VISHWANATH PRATAP SINGH):
I beg tomove for leave to introduce
a Bill further to amend the Compulsory
Deposit Scheme (Income-tax Payers)
Act, 1974,

MR. SPEAKER : The qudstion is :

*“That leave be granted to introduce
a Bill further to amend the Compl-
sory Deposit Scheme (Income-tax
Payers) Act, 1974,

The motion was adopled.

R

** Introduced with the recommendation
of the President.

¥Published-in-Gazette —of -India “Extra.
ordinary, Part 11, Section 2 dated 16.3.-
1985,
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SHRI VISHWANATH PRATAP
SINGH : I introduce the Bill.

Amendment Bil] 48

The House stands adjourned till 11
A.M, on 18th March, 1985.

18.55
MR. SPEAKER : The Bill has .

been introduced, The Lok Sabha then adiourned 1ill

Eleven of the Clock on Monday March
Copies of the Bill are available in 18, 1985/ Phalguna 27, 1906(Saka),
the Budget sets. ’
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